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(e) The Techno-economic clearance 1o
power projects gets delayed becasuse the
feasibility reports for projecrts sent by vari-
ous State Electricity Boards/Utilies do not
incorporate various inputs/clearances re-
quired for techno-economic appraisal by
CEA. Further techno-clearnce and invest-
ment approval depends on several factors
including the comprehensiveness of the projet
report recveived from the project
authjorities,time taken by the project authori-
ties, time taken by the project authorities in
replying to various comments/observations
by the Central Electricity Authority and/or
Central Water Commission availability of
various inputs and clearances such as fuel
availablity, transportation of coal, gas port
facilties, water availablity, clearance froam
E&F angles, constraints of funds, etc. The
Government tries its best to ensure expedi-
tious cleance of power projects. The Central
Electricity Authority have aiso issued
quidelines for preparation of feasibility re-
ports for power Projects to various State
Electricity Boards Power Utilities.

Diesel Power Station in Andhra
Pradesh

KUMAR! PADMSREE
KUDUMULA;

SHRI RAMA KRISHNA
KONATHALA:

7097.

Will the Minister of POWER AND NON-

CONVENTIONAL ENERGY SOURCES be
pleased to state:

(a) whetherthe Govemnment have sanc-
tioned clearance for 100 MW diesel power
station at Renigunta in Andhra Pradesh;

(b) if not, the reasons therefor; and
(c) the estimated cost of the Project and

other details of oil requirement linkage of the
proposed project?:
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAIl): (a) and (b). Andhra
Pradesh State Electricity board in March,
1990 had submitted a feasibility reports on
their proposal to set up 100 MW Diesel
generating power plant at Renigunta in
Chittoor District (Andhra Pradesh) fortechno-
economic clearance by CEA. APSEB was
advised to first tie up fuel oil linkage and
various other inputs/ statutory clearance
such as compliance of Section 29 of Electric-
ity Supply Act (1948), Water availability,
Land availability, environmental clearance
from state and central authorities, civil avia-
tion clearance etc. These requirements are
yet to be tied up by the APSEB.

(c) The estimated cost of the project as
perthefeasibility report of APSEB is Rs. 133
crores. The fuel oil requirementforthe project
is estimated to be 1.30 lakh tonnes per
annum.

Kanhar Project
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7098.

Will the Minister of WATER RE-
SOURCES be pleased to state:

{a) whether the Government have re-
ceivedany proposalon Kanhar Projectjointly
submitted by the Governments of Uttar
Pradesh and Madhya Pradesh under the
agreement signed in 1982 for getting its
clearance/financial assistance;

(b) whether it is a fact that the Union





